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REQUISITIONING AND ACQUISI-
TIONOF IMMOVABLE PROPERTY
(AMENDMENT) BILL

THE MINISTER FOR WORKS AND
HOUSING AND SUPPLY AND REHAB-
ILITATION (SHR] SIKANDAR BAKHT):
Mr. Deputy-Specaker, Sir,  after
a marathon wail, this very simple business
has really come up. I am conscious of the
fact that the House has to dispose of a lot of
business before it adjourns  tomorrow.
Thercfore, 1 am going to be very brief,

ThisBill which has been before the House
is a very simplc one and 1 hope the hon.
Memb:rs will support this,

I beg to move® :

“That the Bill furiher to amend the
Requisitioning and acquisition of
Immovabl: Property Act, 1952,
as passed by Rajya Sabha, be
taken into consideration.”

Under the Defence and Internal Security
of India Act, 1971, the Miaistry of
Defence requisitioned lands at  various
places for the purposcs connected with the
defence of the country. With the revocation
of the promulgation of the Emergency, the
validity of the Defence and Internal Secu-
rity of India Act, 1971 would have ecased
after six months, i.c., on the 26th of
Sepiember, 1977, and all the immovable
propertiet requisitioned or purported to be
requisitioned under the said Act and the
rules made thereunder, would bave, there-
fore, to be released on or before the 26th
of DS?wmber, 1977. Sinee the Ministry
of Defence considered it necessary to retain
these properties under requisition beyond
1hat date for purposes of the defence of the
country, and the Parliament was not
in session, the Requisitioning and Acquisi-
tion of I ble Property (. 3 y
Ordi 1977 was p d on the
23rd September, 1977 until such time as it
could b replaced by suitable legislation in
the follawing session of Parliament. The
Ordi ded the Recuisiticning and
Acquitition of Immovable Property Act,
1952, to provide that the afore-mentioned
propertics shall be deemed to have be‘en
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(SRt M.  SaTvANARAYAN  Rao
tn the Chair].

MR.CHAIRMAN : Mr. Banatwalla,
are you moving your amendments ?

SHRI G. M. BANATWALLA : My
point is that thiz is not the stage for
moving the amendments.

MR. CHAIRMAN: All right. Mr.
Jagannathrao.

SHRI JAGAXNATH RAO (Berham-
pur) Mr. Chairman, Sir, T agree
;’il'ih the hon. Minister that thisis a simple

i,

This Bill secks to replace the Ordinance
which was promulgated on the 23rd or 26th
of Sepber, 1977 because the Defence of
India Act, 1971 expires six months after the
revocation of emergency. Some proper-
ties were acquired during the
which was proclaimed because of war
with Pakistan. The purpose for which
these propcrtics were acquired during the
emergency should continue 30 that the
Government may continue to have the
properticsin their pomession. Then, what
was the purpose for which those properties
were acquired ot requisitioned. Ido not
know why during the war time these pro-
perties were roquisilioned and whether the
Ppurpasc for which they were requisitioned
was served or not. I do not know this.

If the purpose during the war time
ceases to cxiat, it is not correct nor is it
legal for d;e'.hcgoverqmemedm continuc
possession of requisitioned propertics.
That is what the High Cours and the
Supreme Court have held,. What s
happening ? I have previous experience

of this. Propertics were requisitioned
during theSccond World War. They  were
not released even in  1g6o. The

reason given by the Government was that
the Government was not in possession
ies to give d; and

of proper

requisitioned under that Act, A ding
the present Bill seela to replace the afore-
said Ordinance.
With thesc words, I commend the Bill
for the consideration of the House.
MR. DEPUTY SPEAKER : Mation
moved:
<¢That the Billfurther to amend the Re-
isitioning and Acquition of :

be taken into consideration.

}n;teny Act, 1952, as passed by"Rajya
Sabha,

they had to in poss

of requisitioned properties. That is not
valid as per decision of the courts. During
wartime you have to meet aggresion
and you requsition certain properties.
There is no war now. We are living in
peaceful times. It cannot be said that the
purpose for which the properties were
requisitioned continues,

SHRI SIKANDAR BAKHAT : Iam
not saying it ; Defence Ministry says it.

*)dovcd with the rcommendation of the president,
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SHRI JAGANNATHA RAO: The
purpose now would not be the same because
we are not at war with any other country,
I have also cxp-rience of the government;
Government has always been saying
we have no accommodation and therefore
we should continue it. How can a poor
citizen stand up against government which
is so powerful. He cannot go to a court,
How many can afford to go to the Court
and gt a legal remedy 7 Thercfore, 1
rﬂ;lurst the government not to stand on
technicalities,

Secondly, I should like to know the Hst
of propertics that were acquired. What
were the propertics that were requisitioned
dunng_wnrlimc in 1971 under the Defence
of India Act. Are all the properties
required by the goveroment?  Your
argument is : Government has no

2 lativn; it has no to
build their own rooms or whatever it is:
that argument is not valid to continue
1o be in possession.

My next point is about compensation or
rent. You pay to the owner a nominal
sum. Here again a poor citizen has fto
fight a  government. Even ordinary
tenants, once they get pomewion of the
house, do not leave the houseand a poor
landlord has to go to the court to rvict
hin. Here there is no question of vacating.
The rent that you were paying in 1971
would not be adequate now. %‘herdorc,
you should reconsider and see that the
compensation you pay during the conti-
nuance of the requisitioned building or
Property is adequate,

T request the hon. Minister to enlighten
the House on the points  haveraised. The
Government should not insist that the De-
fence Ministry wants the properties to be
in their position. They will continue to
want because you do not want to build
your own buildings, because you do not
haveresources. That is not a valid ground
and hence I should request the govern.
ment to release the properties,

SHRI SHYAMAPRASANNA
BHATTACHARYYA (Uluberia) : I
support this Bill because it serves a na-
tional interest for defence purposes. For
national reconstruction you will be re-
quiring this power to "acquisition
requisition properties. Tho enlything th.
you should be careful about is that the
person who is loging his property should
get adequate payment and he should be
properly rehabilitated.

or
at

If he ts a poor man and if his means
of livelihood or avocation is affected, he
thould be properly rchabilitated.

With these wards, I support the Bill.
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SHRI G, M. BANATWALLA
(Pamnani) :  Sir, this amending Bill,
which sceks to amend the requisitioning
and Acquisition of Immovable Property
Act, 1952, provides that all those proper-
ties which werc requisitioned under the
Defence of India Act should be deemed to
have been requisitioned and deemed to be
in requisition under this Act of 1952 be-
cause the Defence of India Act lapsed
six months after the revocation of the pro-
clamations of emergency. As already
pointed out, the minister should enlightrn
the House with respect to certain impor-
tant information, namely, the number of

properties that had been requisitioned

under the Defence of India Act. We
must also have a glimpse at the nature
of these properties that were requisitioned,
whether they were residential premises
and if so, whether they were occupied by
the owners themselves. These are the
various information that we must have

fore we are in a position to makeup
our mind abont continuing the requisiticn
of the premises.

However, it is well known that the De-
feate of India Act was a purely temporary
measure, It was passed in order to mect
the exigencics of war. We had the pro-
clamation of cmergency in 1971. There-
aftes; there has another proclamation
in 1975 and both of them have been re-
ferred to under the Defence of India Act.
Solemn assurances were givern tothis House
that the measures saught to be taken under
the Desence of India Act would be purely
temporary in nature. It was said on the
floor of the House that there was no in-
tention whatsoever on the part of the
goveroment  to interfere with the life,
properties and avocations of the ordinary
citizens. I may quote the then Prime
Minister from this debate when the De-
fence of India Billwas under consideration
—Lok Sabha Debates (Third Session)
Vol. IX 3rd session, 1971, col. 38 :

“This Bill only secks to provide the
necessary legalsanction as a consequence
of the proclamation of emergency made
by the President. We have tried to inter-
fere as little as possible with the normal
avocations of our citizens.

Further, at the end of the debate.,
angther assuance was given to the House
because the House was agitated abour
several points and the Minister of State
in the Ministry of Home Affairs, Shri K.C.
Pant, said—I quote from the same volume,
col. 742

“While support came from almost all
sections of the House, certain points were
raised in the course of the discussion. One

these was that this measure should
notextend beyond the period of Emergency.
In’ a democractic country, the sentiment
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[Sari G. M. Bana:walla)
is natural, and I respect it. I can say
that our intention is that this should not
extend beyond the requirements of the
Emsrgency.”

Now. Sir, the solemn assurances given
anlheﬂooroflhuHouwdncarry angae
m:aning and significancc. It is rather
disappointing to sec that the mcamres
that have been  taken under the Act are
no« sought to be vested with some .nn of

This is
sh when it comes from the Jan.n.
Pany cmment. The Janata Party
had 1wotally npswd emergency and had
promised that aberrations of the omes-
gency will be donc away with; and it
is rather shocking that this governmsemt
of the Party has now come forward
with this bill to invest the meaures taken
under the Defence of India Act with
rqudmruqnnhnn,wuhnwtdm
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ing it, but at the same time there is need
for proper and adequate measures to be
taken with respect to them.

1 may say that when the properties
are required under the Defeace of India
Act, the measures are very me:pmg in
nature, There are certain built-in safety
measures in the Requisitianing and Ac-
quisition of Immoval ty Actof
1952 —which are not -vnhbzu;o proper-
tias  requisitioned under the Defence of
India Act. For example, under the 1
Act, such propertics which are residentia)
in character and are occupled by the owmer
himself, cannot be requisitioned. Aod
in the case of other raidential premiws,
alternate accommodation has to be pro-
videL to the temant. These safety mea-
sures, protecting the interest and the
rvights of the citizens, are not to he found
under the Defeace of India Act. There-
fcre, any meuure to continue the requi-
ises under the De-

acpee.  Is it their attitude, w0
Emcrgency and the measures inken under
it on the one hand, and at the same time
to continue to reap the benefis and
ad vantages of the ‘which hawe
accrued 10 the Government at the cxpasse

of the poor citizens ? lhop:,thn‘-e
thar this pamcuhr asttitude  would be
amended; that aberrations, u&
they arc of pre-Emergency, Emerganey
or L;;m-Emerg:n:y varicty, are dane sway
wi

This Bill s<cks to create a post-Emerg-
ency wrong,injustice or  ahcrratiom, by
Riving permanance to the measures taken
under the Defence of India Act during tha
period of the two mngmcmrﬂm adso,
we must keow the number ol plma
requisitioned and :r.';?mmi under the
first  proclamation Emergency and
again. the number acquired afier fhe
sccond  proclamation of Emergency. 1
hope the House will be enlightened on
this.

We must look at th- muc on the lamis
-oad

fem:d‘lnduhn by an amendment of
1352 Act should be & very unwclcome
measure. [ hope these ints  will
be duly comidered by the Government,

‘There is one more pertinent issuc that
I have to raise. Uni the Defence of
India Act. a property is requisitioned for &
variety of purposes, other than also the
defence of the country. Section 23(1)
says that the property can be requisitioned
for purposes of public order, defence of
India, fence,  public  safety,
internal security, reﬁmml conduct af mifi-
tary operations, for maintaining sy,
ntz services essential for the life m
community and so on. We. therefore,
find that under this road cacgory of
public order, maintenance of internal
security and maintenance of civilsupplies
also a property can be requisiioned under
the Defence of India Act.” But thisis et
s0 in the case of our normal |
‘which goes under the title of Requisitioning
and Acquisition of Immovahle Property’
Act of 1952. According to section 3(1)
of thc \cl of 1952, a property can be  re-
only for a public purpose,

of cerzain r
is lerpocary by its nature; znd Acquisition
is permanent by its nature. If the nceds

of the Government are to continue, it is
wreng to continue o have the property
under a type of temporary requiiition, be-
€ause such a requisition is 2 wrong and an
injustice to the common citizen, and it
puts him o hanﬂnpl 1f the needs are to
continue, the requinition should be tummed
into.an acquisition. It isalsc a point that
must_be seen on the basis of broader
prinziples.

However, Gevernment should try to
:ner for its needs by causing the ieast
ssvible expenses to the citizen.  If.more
and mare accommeodation is wanted for
Defencu poipescs, there can be no grudg

being a purpose of the Union. The state-
ment of objects of our amending Bill that is
before the House saya that these propertics
should continue te be under requisition
for p of defence of the country.
1 woulg 'w you atfention to the state-
ment. where the specific words are “for

purpascs connected with the defence of
the country these premises are to be re-
quisitioned.

However, we find that the preperties
have beea requasitioned un-ler the Defence
of India Act far a variety af purposes, for
a wider list of purposcs, and therefore it
would be unfair to include them within
the meaning of “‘premises requisitioned’”



241 Requisitioning and PAUSA 1, 1889 (SAKA)

w1l the 1gs2 Ace. Itis a serious aberra-
tios. I wouldshave understood if only such
proprtics which were basically required
for purposes of defence had been sought
to b: kept under requisition, But here
th=re are other properii~s under the Def-
ence of India Act, which have been req-
visitioned for other purposes, like main-
tenance of civit supplies, public order and
amrintenance of internal security, a very
obr iaxious term these days. They have been
vequisitioned for these purposes. Am I to
uwlcrstand from the Government that
thry have n-w adopted all thoae obnonious
terma as very good in character., and they
coatinuz b reap the bencefits of the same?

Sir, I have placed these points before
you and before the House, not in any
spirit of canfrontation with the Govern-
ment on this particular issuc.  That there
must be a proper theaing of the
drfence of the country is a point on  which
no body can have two opinions. But,
then, this amending Bill has raised several
imues, and it is in the spirit of uader-
standing of all these issues that I have
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take thesame attitude. So, it is necesaary
that there should be a recomsideraion of
the approach.

No doubt he would have discussed it
with the Defence Minister, that is incvitab-
le, but nobody, whether it is the Govern-
ment or an individual, wants to give up a
property onceithas got hold ofit.  Every-
body wants to hefd on toit. That s
the natural tendency, and that may prevail
cven in the Defence Ministry. So, itis a
very scrious nwatter.

AsMr. Banatwallah and Mr. Jagannath
Rac  bave pointed out, smurances
have been given on the floor of the House
that this was only a temporary measare
and that when the time came, the proper-
tier would be returned to  their owners,
but by bringing thit amendment, we are
making it & permanent measure.

These is reference here to properties re-
quisitioned before 215t  March, 1977,
That date refers to the revocatien  of the

placed my views before the G
aed this House. [ hop: these will receive
scrious consideration at the hands of the
Goverameat.

1g% h-s

SHRI VALAYAR RAVI (Chirayinkil):
I fully support the sentimzats expremed
by Shri Banatwalla who raised certain
relevant  points.

Firt of all, 1 would like to know from
the hoa. Minister whether he has broaght
forward this Bill un the recommendations
ofthe D :fency Ministry, because they have
to rcommend that it is necessary for
2e purpases that the praperties requi-
sition=d in 1971 should continue in their
If they have so  recommen.
, n=ceseary for him to have a tho-
rough discussion with the Defence Minis-
ter  and then alo use his own
discretion  because the  Defence
Minister might simplv have forwarded
the reom nendation of his offi‘eis. When
the p-ope=rties requisitioned under the
Defence of In: uler the people might
not have bzen ¢ to raisc any protest,
but today the situation is normal and we
arc living in a peaceful atmosphere. Is
it n==ssary still to think in terms of ene-
mies around us ?

Inthis connection, the hom. Minister
roight have received a representation that

But is it a fact that many
other p ies had been isitioned
before that dste for other purposes also ?
He must know what happened in Dethi,
for instance. I know his views and he knows
my views on the subject. I do not support
what happened in Dethi in those days.
Iam onlg' raising a doubt, he can correct
me. By this law are you not going to per-
petuate wh; had been haitioned
in those days, deprivieg the right of pro-

rty of poor people who had a few square
metres of land in the name of beautifying
the city or maintaining law and order ?
For example, in the Jama Masjid area not
only were people thrown out, propertics
were also requisitioned. So, if in Dethi
and some other parts of the country pro-
perties had been requisitioned for such
purposes, why do you want to legalise it ?
Why can't you look cach case on merit ?
Why can’t_you look each case with a
purpose ¥ The purpose should be looked
into: the merit should be looked into.
It should be looked into whether it is for a
national purpose, whether it is useful for
the saciety or the community or whether
it is a superfluous thing, some kind of a
thing, to please some sfHuent sections
of che society. Ifit is so, I would urge upon
the hon. Minister not to agree to that. He
should not be a party to that. All the time,
the decisions are taken by the burcaucrats
at the official level. That is why I would
request the hon. Minister to have his per-
sonal disceetion in the matter. By rnrl:g
this enactment, e is some kind of an
iufringement on the right of the citizen
which they have already surrendered.
A y thing is being made into a

one of the fricndly countries has
prop:riies  in  the namc of enemy

P This has happened in Bangla-
A‘Yuh. I am oaly saying that we cannot

2

permanent measure. With these words, 1
would request the hon. Minister to
reconsider this matter.
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SHRI SAUGATA ROY (Barrackpore):
Mr. Chairman, Sir, this Bill is a_routine
Bill which has been forwarded 10 the
Ministry of Works and Housing by the Mi-
nistry of Defence and they are going
through the process of passing it.

As has alrcady been pointed out, the
Bill is a continuation of the process that
was started from 1962 when the first Em-
ergency due to external aggrewion was
there and the Defence Ministry took over
certain houscs and certain properties for
use of defence purposes. Now, when the
Emergency lingers longer than usual. its
powers also degenerate. That had also
bappened to Emergency due to external
aggression. Firstly, this Act was used to
acquire property which was absolutely
necessary for defence purposcs. Then,
what happencd was that some Colonel
wanted a house in some posh area and
as he could not get it normally. he used this
law 1o acquire that house and to stay in
that house. Then, syme General wanted
another house in another posh area and
he also used this Act to acquire that
property.

Now, we are guaranlcemqu Y :hu B:ll
the right of property to
officers to occupy any clvdun prroputy,
may it be for residential purpose, may it
be for luxurious purpose, and to continue
to have it. As you will see, in all big cities
there is not sufficient accommodation avail-
able for the army. For example, in Calcutia
in my own city, I kfiow that there are many
houses which have been acq; the
army in  order to house their officers
because there is inwfficient accommodation
for defence people in Calcutta. In Bombay
also, a large number of houses have been
In all places wh there are
hug military establishments, a large number
of houses have been acquired. The defence
is a good pay mutcr They pay on the first
of the month. I am not for the property
owners who may be thinking that they
are getting less money. But what should
happen is that the defence people also,
when they are operating in the civilian
field, should be prepared to take recoune
to the normal law of the land in getting the
pro erty. They should compete in the ren-
ike any ozhu organisation because no
:uch exigencies exist at the moment. The
Government should draw up a plan for five
or ten years, that they will not take any
pnvne property any more and that there
ill be a flat for every military personnel
staying in any city or an arca which i
congested, This a thing which I want to
convey to the hon. Nfiniska.

The problem of defence accommodation
I a big problem. For the army, it is a very
big problem use there is the question
of family pomng- and non-family postings
and there is insufficient accommodation
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for the army personnel. So, I want to bring
it to the notice of the hon. Minister giat
it has somc bearing on the problem of
insufficient accommodation in big cities
where a large number of houses have been
taken over by the army people. It is very
difficult to change the rents. You get your
rents all right but it is very difficult to chan-
Re the rents and there is a lot ot bureau-
cratic redtape there. The competitive
rents are not there. A plan shoud be drawn
to have houses in the main cilies for
defence pessoancl so that for residential
purposes the propertics of ordinary citizens
are not requisitioned,

Sccondlv, with rcgard to the defence
requisitioning of properiies on which ref-
ugees have scttled, the hon. Minister Las to
do something_about it since he looks after
supply and Rchabilitation also. In Cal-
cutta, there are many lands which during
the last war were 10 be requisitioned by the
Defence. After the World War, when the
use for them was over, the refugees came
and scttled there; and they had been living’
there for a long time. In the last three or
four years, what has been happening is
that the rent of land has been going up,
and these owners sometimes have lodged
cases in High Courts to ask the Defence
to de-requisition the property. Or, io
some other cases, the Defence people think
as to why they should keep these lands
which are occupied by the refugees and
which are not occupied by Defence Peo-
le. T know of two cases where the De-
fence people forcibly tried to evict the re-
fugeey in Alipore and Dhakuria, the De-
fenee forcibly tried to evict them from
the land which was requisitioned by the
Defence, the old barracks, in which refu-
gees were living in sub-humln conditions;
they said that they would bring bulldozer
nn? everything and get  these refugees
out of that place.

,!"

My appeal to the Works and Houung
Ministry is that all Defence properties
which "have been requisitioned by the
Defence Ministry and which the Defence
Mmur.ry wants to give up and in which
t.here is rd‘ugeu settlement now, should
be acq by the Central Government
directly so that the refugees get permanent
ownership or some right or the land on
which they have been living for the last
30 year sand to which their economic well-
being and living is connected. This is a very
big problem in Calcutta because, I know,
in Defence areas, some 50,000 people are
fiving ; they are living in those barracks
which belong to Defence and which  were
acquired by Defence. While passing
this Bill, T would say. cffort should also
be made to sce that the refugees are given
permanent rights, so that the Defence
:nnnot all of a sudden decide * We want
to give up thisland ; we want to de-requi-
sition the land ; "let the refugees go &
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Hell, let them be thrown on the streets’.
The Central Government should take over
these lands so that this does not happ-n.

As I have already mentioned, along-tern
programme for having houses for Defen-
ce personnel in big cities like Cal-utta.
Bombay, Hyderabad, ete., should be
taken up, so that the Defence people, for
their residential purposes or for having
their NCC units, do not take recourse to
this law  which is an Emergency law for
acquiring the properties of ordinary citi-
zens. That iy all.

SHRI SIKANDAR BAKHT : 1
thank the hon. Members for having
shown interest in this Bill, and I would
like to dispe] some of the misunder-
standingy with regard 1o this  Bill.
Primarily, there were no residenlial
buildings which werc acquired during
this period, there were only some lands
which had been acquired- I would
like the hen. - Members to know that
this Billsccks to amend the 1952 Act.
The 1G52 Act contemplates that requisi-
tioning of properties -is done for a maxi-
mum period of ten vears. As far as the

ion part is d, I am
‘happy tolet the hon. Members know that
this compensatidn will be reviewed after
every five ycars. Duc consideration is
paid to the primary difficulties which
;u-is: on account of requisitioning of
and.

I wish to asure the hon. Members that
vernment would not have idered
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be categorised 2 or placeddi‘n the same
category as Emergen ings or the
aberraznyom commitledcz:luring the Emer-
gency. It is entirely of a different type.
Allthe aberrations of Emergency which
my hon. friend referred to, related to
things happening inside the country,
whereas this particular thingis required for
some other purposes.

Some hon Mcmber wanted to know
the list of the properties. I have
already stated that this list does not
include any residential houses, so the
question of displacement of the occupants
and their consequent rehabilitation docs
not arise. I would like to tell the Housce
that the lands acquired are at Umed
Bhawan, Kota (September, 1976), Gan-
ganagar (May, 1977), Suratgarh (May,
1977), Udaipur (May, 1977), Amritsar,

'mer, Jassaiah, Mitorikhurd Barmer,
Banar and Jodhpur. This is the list of
places where the lands have been acquired.
No residential place is there.

My friend, Shri Roy mentioned some-
thing about the refugees because of the
land which has been acquired for defeace
P in Calcutta. Unfortunately,
it not concern this Bill, He is
welcome to give me the full particular,
and I would certainly look into the matter.

The House will appreciate that the
Government doas not _at all intend to
create any difficult situation for  our
citizens. We arc doing thisunder absolute
i and it is necessary for the

retaining thesz lands if it had not been
considered imperative by the Defence
Ministry. These lands are required to
be retained for  purposes of Defence
alone. Itis reallya very delicate matter
for m* to dilate on, but I do really hope
that all of us are concerned, s0 far as our
Defence necestilies and requireruents go,
and that you would not like to subject
these to a very minute surgery asking
why, what sort of Defence requirements
arc they, andallthat. I assure the House
that it was considered to be absolutely
necewsary to retain these properties for the
defence of the country. After all, there arc
exwaordinary  circumstances during
aggression, but there are certain circums-
tances ich d i hrough

defence of India. Therefore, 1 am sure,
this will not call for much of a dissection
and I hope, the Hon. Members will
pas this Bill unanimously.

MR. CHAIRMAN : Mr. Vinayak
Prasad Yadav.

SHRI VINAYAK PRASAD YADAV
(Saharsa) : I beg to move.

That the Bill further to amend the
Requisitioning  and Acquisition  of
Immovable Property Act, tg52, be referred
to a Select Committec consisting of 7

b namely i —

which do
and the Defence Ministry considery that,
in accordance  with the permanent
measures which the Defence Ministry has
to undertake, this retention of lands ia
absolutely necesary.

My hon. friend, Mr. Banatwalla, said

cthing about the i of Em-
ergency. I want to avoid referring much
to what happened dufing’ acy.
But, certainly, I am sure, the require-
mié s of the fence Ministry cannot

1. ShriS.S. Das 2. Shri Ramapati
Singh g. Shri Sikandar Bakht 4. Dr.
B. N. Singh 5. Shri Chandrades. Prasad
Verma 6. Shri R.L.P. Verma; and
9. Shri Vinayak Prasad Yadav, with
instructions  to rt by the last day
of the first week of the next session. (4)

MR. CHAIRMAN : Now, I shall

the amendment moved by Shri

inayak Prasad Yadav to the vote of the
House.
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The amandment was pul and negatined

. MR. CHAIRMAN : The question
is :

“That the Bill further to amend the
Reatboe o Anquizition of

Immovable Property Act, 19;:, as passed
by Rajya Sabha, be taken into considera-
tion.”
The metion was adopled
MR. CHAIRMAN : Now, we shall

take up clawmse by clawse consideration.
Clause 2.

SHRI G.M. BANATWALLA : In
view of the assurance given by the bon.
Minister, 1 do not want to move my
ammendment.

MR, CHAIRMAN : The question is :

“That clause 2 stand part of the Bill"”

The malion was adopled
Clause 2 2ar added 2o U Bill

There are ne

“That clause 3 stand part of the Bill.”
Clause 3 was added to the Bill.

Clause 1, lh&umz melaaldu
Tidde toeme added to the .-

SHRI SIKANDAR BAKHT : T beg
to move :

*“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :
“That the Bill be passed”
Dr. Ramji Singh

o T fag (wmA):
Farafa f, g 0g a3 Sy faw 8,
25 GTF  THA qEX off, W 0% grv
oA T A W & w5
Hdt WPy W g feaae &Y @y
¥ qgd 7w fadas X ) g7 T O
&1 WX 96 %1 FB WS qromi
& W7 GG ST W, 01 AT wear
T 1 1968 ¥ T T farer Y vy wwv

DECEMBER 22, 1977
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WX F 6 o feay y, aw ¥ oqw aw
g IR WA WO W A -, A
w fadgE ¥ g e W "
sem v feay may 3 ) wwgn gAi
T AT qoeqt 7 3ve f vgr § e A
F® oS & fad  Fear wg, Jaer
ARG GRS E RO E CHE (]
TF @ & O F @O aee W
S ¥ wgAT AP v w7 § e
sfazar & fad wr€ whw a1 W o
15 %l ¥ qewrly w7 ¥ wox ¥ fad
ge 1 afx sfromr fenm o1 <@
TEW a7 T Tl W ¥ e
t—afror & fad felt o S &
ASTA W & A ow wEW §—
% 30 o 'l o & gaR i wf
v gy v | W AT A IW AT o
 HIW TEX ¥ oWy yewa g, Iw
N Wt WA N, @A
qH & §S TN T Grewr ot
@m0

@8 AA~—Tga ATQ AT WY, AT
x| FFA ® AT AR =X T,
FEixE JT X WA N % femramw 4
FY AT KT AT &, AW & A
fi e ¥ waa oo, 3@ oA
fcat it fear o, 37 A 3w b
foar wav, e I & 20 T
Iz faar aar, og ®1F @ @R § 7
Fagm frgw R AT A R
<t furd, earafa v, &% ow Senar
ot aga qre-frar & I r av
f§ wmre ot T W & 9w wfae
§ @ Jw i gfeadi o uggfaa sfaat
w1 #few wT fer w1 o AW R
aww ¥ ot o AT X T frn—gt
oY ag 19 ez w7 & Arf vk o fr G
R ot qTT & wlawgw ¥ &, | gfowt
® drepr s 3o @ Wk §

WMo A AR QTR
farrdy §~afs sfroar o ot fody
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Acquisition of
Immovable Property Bill

wfe Y wrrwgwa & o sl fwer
* fag wwwrad #71 w1% W af s
@ O gwa ¢, IW PTG wwH F77
wftrager Famt ww & ¥ o s, Afew
INE) TEAE F qATH A A )
ag o wifqw gfer & i wmar w=ey
it 1 @) am—afz W ¥ o
W1E ST R @ gk 4, 9w T
B 1€ w17 FH § ) w9 39 6 gomt
W wgfee sl ) g e
e A, e g W AT ST
W dfewr ¥ T )

# a7 o D I B AT MR
it Y W w arefeE Fon agar
a1 faw &1 T ¥ @ faa
w § fe wt ke w W famy
T W WK N oEE &N 2
TH W gAY AW & T

ot fwmT s : Eumfy o, #
A I F—FETAE wTE X
w faw w1 oA fem &) afew
Iy tfae & faly & fow @ &
AT g e g fafreeT aw &2
HR frs= {14 T AT &) WK
ag Wz 7 OF @ A §o A
T A TR, § AT I A GGy
% ®ifw s

wgi a% el # aw g
WY FE A F oy F ag N
a § ) epfaw sty faw ofeaw
qeuq & fay €T ot § 1) gL 9w AEeT
% fou ag sex@ WA I TG @,
A ag el e frondr & 1 Ragee
wEw AT g g ¥ faw o
faw & wrge WA WY Qe qwiET
A & oy qF W s )

(Amdt.) Bil
MR. CHAIRMAN
question is :
“That the Bill be pased.”
The matior: was adopte.

: Now, the

26°38 hew
BETWA RIVER BOARD (AMEND-
MENT) BILL

THE MINISTER OF STATE N THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI BHANU PRA-
TAP SINGH.

8ir, J beg to *move ¢

“That the Bill to amend the Betwa
Raiva Sai, bk S e

T A fadaw W w0
wmet a1 fagaw 1 Jaar & 9w
R AR TET TR F T ¥ I
WX I A/ & et § 9 e v
T AEETT & W W Wi
T 2w A FERY ¥ e W ag
frg fem fr qowre § oF aiw
T FT WE 9T W I fawrd
* fou fem ST 3§ @Ww ¥EAR
fewf ¥ fAg ag  aAT @ Ay
arx ¥ A Uow FET) e #R Ay
frvw ey fe @Y aiw @@, Y Qs
THEST v, TEET R et dn
A for fran i 91T SF it
¥ xeEn ¥ fam agafa @ of @, o
S ¥ faarelt & qzar & faw o ST
g qTA | Agwfa € 0f ¥ wa
wife faoelt 7% & am &, wwfEn
7B WA QO OF X 1@ W @
& fodt faorelt #1 7 w1 W FAC
& ¥

A ¥ Ao A ¥ET AT R

faarelt et a1 g% A AR W
o g ¥ fawel sfadt o aF

#Moved with the recommendation of the president.



